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Retrenchment in Chittaranjan Locomotive 
Workshop 

*648, SHRI DHIRESWAR KALITA : 
Will the Minister of RAILWAYS be: 
pleased to state·: 

(a) whether it is a fact that 1,500 
employees of the Chillaranjan Locomot ive 
Workshop have been served with retrench· 
ment ndti~e; and 

(b) if so, reasons therefor? 

THE MINISTER OF RAILWAYS 
(SIIRI C, M, POONACHA) : (a) No, Sir, 

(b) Does not arise, 

Bhilal Steel Plant 

*649, SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of 
STEEL, MINES AND METALS be 
pleased to state: 

(a) the names of the States to which 
each General Manqcr of the Bhilai Sleel 
Plant belonged; 

(b) the pumber of employ_ appointed 
during the tenn uf each o-ral' Manqcr; 
and 

(c) how many of them belonpd to the 
Slate of Genera1 Maaqer concerned 7 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF STEEL, MINES AND 
METALS (SHRI p, c, SETHI): (al \0 

(c), A statement is laid on tho Table 
of the House. [Plaut! in Library, Su 
No, LT-2639/68], 

IndustrIes wblch h... benellted rr-
f)e\1lluatlon 

*650, SHRI RABI RAY: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) whelher il is a facl lhal Government 
have decided to initiate early action for a 
preliminary scrutiny of industries which 
have benefited from devaluation because 
of price competition wilh imports: 

(b) If so, the main features of the 
proposal and lhe main objects for which 
the scrutiny is to he undertaken; and 

(c) whether it is a fact that 011 tho 
basis of scrutiny, selected industries will 
be referred to the Tariff Commi88ion for 
estimating their cas~ for tariff prole<'tion 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F, A. AMHED): 
(a) to (e), The COmmillec appoint-
ed by the Government in the Ministry of 
Commerce to review the working of the 
Tariff Commission had, Inur·alla, recom-
mended; "Since the henefib of devalua-
tion in terms of p~mpetition with 
imports, accrue alse to other industries 
which have 10 far not bocn lubjected to • 
Tariff Commilsion inquiry, it i, neceuary 
that Government may now initiate early 
action on the preliminary scrutiny of the 
industries as contemplated in the Comml-
tloC" interim Report. On the buia of 
luch scrutiny Government may refer aclect-
ed industries to the Tariff Commillion for 
examining their cue for protection," 

The GOYCmment In the MinistrY of 
Commercc have IKXlCpted this recommen-
dation and addtWSOd all the Mlnillries 
concemod to review the mailer and name 
the industriea which Ihould be rcferied 
\0 the TarifF Cornmiulon for ...... 
their cue ror prOleClioa, 




